
V. P. Venkata Ramana Murthy, B.sc., LL.B., on I 040-23394399
Office : Eruvaka Building,

Opp. Sridhar Function Ha ,

Khairtabad, Hyderabad - 500 004.

Designated oficer - cum - Assistanl Regisirar,
Tol.ngana Stato Co..umer Di.plt€s Redre..al cohFission,

,*g:', :r

i1
To
The Registrar General, Hon,ble Su gteme Cou rt of India
The Registrar General, Hon,ble High Court for the State of Telangana.
The Registrars of Hon,ble High Co urts in the Country
The Registrar, National Consum er Disputes Redressal Commission , NewtD€lhi
The Chief Secretaries of aI the States in the Country

Sir/Madam,

?b

r lil:-,-h ilcuCb
Consumer Protection Act, 2019 Telanganaumer Disputes Redressal Commissaon Hyderabad Sending of

N ification for filling up of the posts of President, Telangana State
Co sumer Disputes Redressal Commission Hyderabad - Request to display

Notification on the Notace Boards/Web sltes - Reg,

t.Memo No.1682/CS.t.RCl 2022, CA ,F&CS Dept dt.24.12.2022
ification Roc.No.272l2022, dt.31.12 2022 issued by Telangana
te Consumer Disputes Redressal Co mmission, Hyderabad.

s"*h- .i3irl,e3...t:l;;j

R .:.r. 'l:1.) Grr$on

In terms of Rule-3 of the Consumer
Method of Recruitment, procedure of Appo
Removal of the president and Members
Commission) Rutes, 2020, the applicant s
President of State Consumer Dlsputes Redres
Judge of the High Court.

I have the honour to forward herewith the copy of Notification issued by this
S:1T::IT-91I1I9 up of the posr of presidenr, r.ri,is"nu siut" Eonsu-ier orsputesKeoressat commrssion, Hyderabad.

EllolbiliW Crite.ia:

Protection (Qualification for appointment.
intment, Ierrn of Office, Resignation and
of the State Commission and District

hall not be qua ified for appointment as
sal Commission, unless he is or has been

TERM OF OFFICEI

The President
office for a term of fo

of the State Consumer Disputes Redressal Commtssion shall hold
UT rsoru to the a

and shall be eligib r reappo ntme
of sixty-seven years whichever is earlier

r anot f rm rur years subject to the agelimit of sixty-seven yearS, and such reappointment is made on the basis of therecommendations of the Selection Commi ttee,

The last date for receipt ofthe appticatjons is 20.1,2023 bv S.OO pM.

Therefore, I am directed to reorlest you to display the Notjfication on your NoticeBoards/Websites for wide pubticity.

You rs faithfully,

oa,,o^orro orrralJlilff'-' t
ENCI: NOtifiCAtiON. ASST. REGISTRABC \JiIIC€T.CUfiT'

copy to the E.o.Secretary ro Government, CA,F& Cs oep"rtment, Hfe.s,si1rlffi$g6prt""
jflfitgana Statb u<

' lzessd Gommrssion' tlYderabad
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+5.

Residence : 8-612, B-Block, Govt. Official Ouarters, Malakpet Colony, Hyderabad - 500036.



UHAS o HPU

No./RSJi Estt.A(ii) /o1l?0231 ast Date: z0/01/2023

Copy forwarded to fotLowing for information and necessary

action: -

'1. Hon'bLe sitting Judges of RHC, Jodhpur through their P'5' 
.

i. A"gittrul- (Ad;n.), RHCB, Jaipur with the request.to circutate lt- 
"ringtt 

alt tne non'Ute Judges sitting at RHCB, Jaipur through

their P5.
l. non;UG Judges who have retired in January, 7021 and

N

thereafter.
4 --- comoulet Cett, RHc, JodhPUr to uptoad it on website

Raiasthan High Court and E-mait to retired Hon'bte Judges'

6! L)
Registrar (Admn

Eir-l.



GOVERNMENT OF TELANGANA
TELANGANA STATE CONSUMER DISPUTES REDRESSAL COMMISSION

Eruvaka Building, Khairatabad, Hyderabad-500004
Phone No.040-23394399

NOTIFTCATION

Roc. N o. 27 2TSC D RC / A D M N / 2O2 2 / Dt. 3 7. 7 2. 20 22

Consumer Affairs - Consumer Protection Act, 2019 - Filling up of the
post of President, Telangana State Consumer Disputes Redressal
Commission, Hyderabad in the State of Telangana - Inviting
Applications from the eligible candidates - Notification - Issued.
1. Consumer Protection Act, 2019 and Rules, 2020.
2.G.O.Ms.No.12,CA,F&CS(CS.LRC) Dept. dt. 12. 10.2021.
3.G.O.Ms.No. 14,CA,F&CS(CS.I.RC) Dept. dt. 14. 10.2021.
4.G.O.Ms. No. 16, CA, F&CS(CS.I.RC) Dept. dt.0B.1 1.2021.
5. Minutes dt.02.11.2022 of the Selection Committee constituted under

Rule 6(1) of Consumer Protection (Qualification... ) Rules,2020.
6. Memo No.1682/CS.|.RC/2022, CA, F& CS (CS.I.RC) Department

dt.24.72.2022.
--o0o-

Applications are invited from the suitable and eligible candidates for

appointment to the post of President, Telangana State Consumer Disputes

Redressal Commission, Hyderabad in the State of Telangana in terms of

section 43 of Consumer Protection Act, 2019 read with ConsumeT Protection

(Qualification for appointment, Method of Recruitment, Procedure of Appointment,

Term of Office, Resignation and Removal of the President and Members of the

State Commission and District Commission) Rules, 2020 against the vacancy

likely to arise due to retlrement w.e.f ,5.2.2023.

Elioibiliw criteria:

In terms of Rule-3 of the Consumer Protection (Qualification for

appointment, I"lethod of Recruitment, Procedure of Appointment, Term of Offlce,

Resignation and Removal oF the President and Members of the State Commission

and District Commission) Rules, 2020, the applicant shall not be qualified for

appointment as President of State Consumer Disputes Redressal Commission,

unless he is or has been, a Judge of the High Court.

sub:

Ref:-
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Procedure of apoointmentl
Appointments will be made by the State Government on the

recommendation of Selection Committee constituted under Rule 6(1) of the

Consumer Protection (Qualiflcation for appointment, method of recruitment,

procedure of appointment, term of office, resignation and removal of President

and lvlembers of the State Commission and District Commission) Rules, 2020

notified by l4inistry of Consumer Affairs, Food and Public Dtstribution vide

notlfication dated 15.7.2020.

TERM OF OFFICE:

The President of the State Commission shall hold office for a term of four
years or up to the age of sixty-seven years, whichever is earlier and shall be

eligible for reappointment for another term of four years subject to the age limit
of sixty-seven years, and such reappointment is made on the basis of the
recommendations of the Selection Committee.

SALARY AND ALLOWANCES:

The salary and allowances of president of the State Commission shall be as

per the Consumer Protection (Salary, allowance and Conditions of Service of
President and Members of the State Commission and District Commission) Rules,

2020 shown below and/or related orders/ Notifications to be issued under the said
Rules from time to time by the State of Telangana.

Category of post Salary and allowances

President of the
State Commission

the State Commission shall receive the
salary and other allowances as are admissible to a
sitting judge of the Htgh Court of the State.

The pay of a person appointed as president or
member, who is in receipt of any pension, shall be
reduced by the gross amount of pension drawn by
him.

There shall be an annual upward revision of the pay
of a member at the rate of 3olo.

President of



DISOUALIFICAITONS:

A person shall be disqualified for appointment as President of a State
Commission, if he-

a) has been convicted and sentenced to imprisonment for an offence which
involves moral turpitude; or

b) has been adjudged to be insolvent; or

c) is of unsound mind and stands so declared by a competent court; or

d) has been removed or dismissed from the service of the State Government
or Central Government or a body corporate owned or controlled by such
GovernmenU or

e) has, in opinion of the State Government, such financial or other lnterest as
is likely to prejudicially affect his functions as the President.

REMOVAL:

The State Government shall remove from offlce any President, who-

(a) has been adjudged as an insolvent; or
(b) has been convicted of an offence which involves moral

turpitude; or
(c) has become physically or mentally incapable of acting as such

member; or
(d) has acquired such financial or other interest as is likely to

affect prejudicially his functions as a member; or
(e) has so abused his position as to render his continuance in

offlce prejudicial to public interest;

Provided that where a President is proposed to be removed on any ground

specified in clauses O to (e) of the Consumer Protection (Qualification for

appointment, Method of Recruitment, Procedure of Appointment, Term of Offlce,

Resignation and Removal of the President and Members of the State Commission

and District Commission) Rules, 2020, the President shall be informed of the

charges against him and glven an opportunity of being heard in respect of those

charges.

CERTIFICATE OF PHYSICAL FITNESSI -

The candidates selected for appointment to the above posts, will be

required to produce a Certiflcate of Physical Fitness from the competent

authority not below the rank of Civil Surgeon/District l4edical Omcer.
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OATHS OF OFFICE AND SECRECYT

Every person appointed to be the president shall, before entering upon his
office, make and subscribe an oath of office in Form-I and oath of secrecy in
Form-II annexed hereto,

Application (in original) in prescribed form along with attested photocopies
of supporting documents regarding age, education and experience etc., should be
reached to the Designated OFflcer-cum-Assistant Registrar, Telangana State
Consumer Disputes Redressal Commission, Eruvaka Building, Opp. Sridhar
Function Hall, Khairatabad, Hyderabad-500004, on or before 2O.O1.2O23 by
5.OO PM.

Other instructions:

1lT1?l"-!" or .defective. apptications not accompanied with attested copies
ot all testimonials and the applications received after the due date will not
be considered on any ground, including postal delay.

The Government reserves the right either to postpone or cancel thisNotification or to take any decisiontn the Notificaiion 'ii any poini of time.
Ttr-e llotification^along-with the application form and for other details, visittne telangana State Consumer Disputes Redressal Commission,s web-sitehttp:,//scdrc.tg,n ic.in.

//BY ORDER ll
3 / // u7-'''--

DESIGNATED OFFTCER.CUM-

D""6is"Ia#EIiTEf,E,r-

ro ,.,,fnffi'r1fi13.1.:l#T[i,*
1.The Registrar General, Hon'bte supreme CouBtgf$itri,rmflrssi0r,IIYDERABAD.
z. lhe Registrar General, Hioh Court for the State of Telangana at Hyderabad;3.The Registrars of the Ho bte nign courti iniire c"r;;;;:"' " " ''
4.The Registrar, National Consumer Disputes Redressal Cirinmission, New Delhi;s.The Chief Secretaries oF all the Statesl
6.The Ex-Officlo Secretary, F & CS Department, Govt. of Telangana, Hyd; and7.The Law Departmenr, TS Secretariat, Ht;;;;6"d'" 

vi ilrvir:,e,q,

With a request to communicate tn" uUor" f,loin"ation to all the concerned anddisplay the same on their respective Notice aouJ.)W"Lrii;r. " "'

6D
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FORUAT 
OF APPLCIATIO,{ 

REgUr RED TO BE FURNIJ,HED BY THE CANDTOATES
n"''|::ff 

:;:i"1ff;';::;:;;;::rr:;:;::,::"?:"";?,";,?:-*.

Affix latest passport
size photograph

1 e candidate in full with
surname (in BLOCK LETIERS)

Name of th

2 Fathe r'slHusband's Name

3 Date of Birth & Age: (As per SSC or its
equivalent examination)
Copy of Date of Birth
Certificate to be enclosed.
Nationality:

5 Address for communication
with District and pin code:

6 Native place and district

Telephone/Mobile No

E-mail IDi

9 Permanent address with district a nd

Pin Code:

Sex: Male/Female10

(Give particulars of all examinations
e

Frofessional Qualification
passed commincing from SSC or its equivalent
xamlnation)

enclose

Educational &

ies of certificates

11

Name of the
UniversitY/
Institution

Percent
age of
marks

class/
Division

Year of
Passing

Name of the
Degree/
Examination

Sl.No.

1

2

3

4

7
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4

5

t2 Other qualifications, if any

Prior Experience:

A person who is or has been a Judge of High Court

Date oF loining as High Court Judgei)

superannuation (if applicable)ii) Date of

er experience details, if any:oth

SI, NO Post Held

o anization

Name &
Address of the

-to

Period
(From

Nature of work
handled

1

2

3

4

5

13

below the rank
Medical Officer

Status of Healthl
Med ca( certi ficate not

o Su eo Dir9 strict
to be enclosed

14 n o erthv acco m ishmp n ts/nfo titma on the a icapp mnt vtoke rn hts

Place:
Date: SIGNATURE

(Name)

x Strike out whichever is not applicable.

Note: Unsig
applications ;::;jili::::ff :i.ijxJ[l,'jff ,,IL,,,ji:i;1,,""1 llJ[.";;0,0"*., ""0

B

Civil



ANNEXURE

I See rule 6 (12)]

CERTIFICATE OF PHYSICAL FITNESS

I hereby certify that I have examined Shri/Smt./Ivls.........

and that I have not discovered that he/she has any disease ( communicable or
otherwise) / constitutional weakness or bodily infirmity, except................................. I
do not consider this a disqualification for his/her for employment as member in
the State/District Consumer Disputes Redressal Commission for a period of four
years or up to the age of sixty seven years, whichever is earlier.

Date

Signature of candidate

Signature

Designation

(Civil Surgeon/District l,4edical Offi cer)



Annexure
(See Rule 12)

FORM I
Form of Oath of Office for the President and Member of the State Commission and
District Commission.

I, .,........................................, having been appointed as the President/ Member in the

State Consumer Disputes Redressal Commission, .......,,/ District Consumer

Disputes Redressal Commission, ............,.Oo solemnly affirm/do swear in the name

of God that I will faithfully and conscientiously discharge my duties as the

President/Member of the State Commission/District Commission to the best of my

ability, knowledge and judgment, without fear or favour, affection or ill-will and

that I will uphold the Constitution and the laws of land.

(SIGNATURE)

FORM II

Form of Oath of Secrecy for the President and Member of the State commission
and District Commission

I, ........................................,.., having been appointed as the President/lvlember

of the State Consumer Disputes Redressal Commission, ............./ District

Consumer Disputes Redressal Commission, ..,... do solemnly afflrm/do swear in

the name of God that I will not directly or indirectly communicate or reveal to any

person or persons any matter which shall be brought under my consideration or

shall become known to me as President/I4ember of the State commission/District

Commission except as may be required for the due discharge of my duties as the

President/14ember.

(SIGNATURE)


